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NOTES OF THE REGISTRY 
	 ORDERS OF THE TRIBUNAL 

4. Since the malafides have beeri  

alleged in this M.A.tio.526/03, n.ttces axe, 

hereby#  directed to be issued to the ftesp.n&eits 
calling up•n them,  to file their rly/counter/ 
.bjecti.ns •n .r before 29.07.03. 

5. Three copies of the petiti.n 
(M.A. N..526/03) and required postageS should be 
filed by the ?plicflt,ifl course of the &ay,f.r 

service .f notice on the Resp*de.nts. Mr.Aanjib 
Das, learned counsel appearing for the Applicant 
undettakes to file three extra copies of the 

petiti•fl (M.A.N..526/03) and required postages 
( in the Registry of this ttLbunal) in course of 

today. 

PA 

6. Mr.A.K.I.se, learned 5ior Standing 
Counsel of the Union .f Indj.a (appearing for the 
Respondents) has also raised the question .f 
Maintainability of the M.AN..526/03. Learned 
Counsel for the 1plicant should answer the 
questi.n .f mntainability ( .f the M.A.N..526/03) 
on the next date. 

7, Cell this matter on 30.37.03f.r 
giving due consideration to M,A.No,526/03. 

Send copies .f this srder to the 
Respondents, al.ngwith notices. 

Pree copies of this order be also 
given t the. counsels appearing for bth the 

parties. / 
----• ( M. R. I ANTY) 
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